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a&par'of the Single Member Bench deliversd by
Hon'ble Shri T.Chandra Sekhar Reddy,M(J)

This is an applicationifiled under Section 19 of

I “
the Administrative Tribunalé Act to dirsct the respondents
m Ha posr vf
to step up and refix the pay of the applicants Head Clerk,
A

equal to the pay of his junﬂnr Sri K.R.M.M.Reddy and to

pay arrears on such rafixatﬂon and to pass such other
order or orders as may deem fit and proper in the cir-

cumstances of the case. i

The facts giving in this 0A in brief are as follous:-

2. The applicant joined the services of ESIC as Lower
Division Clerk on 27.6.1971 |in A.P.Region on &ke «basic

|
pay of Rs. 110/- per month. !The applicant was promoted
as U,D.C on reqular basis ori 19.4.1977, Later on the
applicant was prométed as H%ad Clerk/Assistant on 15.5.1989

]
I
on reqular basis.

d. K.,R.M.M.Reddy had joined services of the ESIC as

. | |
L%0.C. on 1.10.1972 on basiﬁ pay of Rs. 110/= per month.

Ebﬁg_has to be seeﬁ K.ﬁ.m.mlﬂaddy wvas juniuﬁ to the appli-
cant as he had joined in serviceslatter by 11 months than)
the applicant. The said K.A.M.M.Reddy was promoted as
U.0.C. on Fegular basis on 16.4.1979. The said K.R.M.M,
Reddy was promoted on regular bhasis as Head Cler&ﬂyith
effect from 9.6.1989. As kdid K.R.M.M.Red@y had been

officiating as Head Clerk/Agsistant since 2%.1.1932
|

eeed



&(M 0 vy
omoly in R%ﬁoux.of the applicant,}as the applicant
Qb/h—%—u

was drauving w—least pay than that of his JunTor K.R.M.M,R&ddy
%

#m? the post of Head Clerk/R§51stant. So inview of the

said anomnly,the applicant héd filed ths preLent 0A for the

|
relief as alrasady indicated pbovs “Namely, to step up the

pay of the applicant as equah to the pay of his Junior K.R.
~ ‘ : |
YA ' ! !

M.M.Reddy fRee the post of HeFd Clerk/Assistant./ WUe have

heard Mr.B.S5.Rahi and Mr,N.R.Devaraj, standihg counsel fo

the respondents. Thse applidant and the saiq K.R.M.N.Reddy

who is junior to the applicahktbelong to the same category
o ; |

and the post ef which they Jere appointed and promoted are

|
identical and are in samde ?adra. The 9aid|K.R.M.M.Redd¥/

though ©®s8 junior to the apélicant due to the promotion

Lo M"""’t lr“-m_\ ! }@J’M\'M

¢ox the post of Head Elark}A351stant purely dua to #w
n

. P + -
circumstances, had sarnad cértain increments, That is hou

the pay of the said K.R.M.N%

#o# became higher than that|of the applicant in the post

Reddy, junior to the applicant

| A i "
of Head Clerk/Assistant. I# is not in dgkpute thatftﬁéég;

applicant had bsen promoted on regular basiE as Head Clerk
with effect from 15.5.1989, uhere as his junier K.R.M.M.Reddy
had besen promoted as Haéd Glerk/Assistant wea,fs 5.56.,1989,

So,inview of the clrcumstaﬁcas of the case the applicent
fiXad
is entitled to get his pay‘notlunally oan pﬁr with his junior
A Rl RUE S UL A S TN
K.R.M.M.Redd; A?.B.f. 9.6, 1989. The applicant will be entitled

Wl W R T L el R e ey ‘ |
M Wt e s me e e we e v m - - | o e Y |3

of Piling this DA i.e, 21.7.1982, in uieu}ar the provisions

of Section 21 of the Adminjstrative Tribunal Act. Hencs
b Mlely robe | |
appropriate directions wes given to the respondents on the
. M |

-~ ) ‘

...4



" lines indicated above.

4. Hence, the respondents are directed to step up
netionally the pay of the applicant on par with his junior

K.R.M.M.Reddy w.e.P. 9.6.7989 in the post of Head Clefk/

| LU ]'(!Jo'\\—-—-""" .
Agsistantand grant all neticnal benefits in the said post.

al

Further ue direct the respondents to grant actual monattary

- 5‘\! a"?\“ "4 \\—-‘_D—-' th/”(.. &. {\q'f-,‘r"__,’_

benefits to the applicant w.d.f. 21.7.1982 which is one year
n

from the date of filing of this 0.A., 0.A is allowed
accordingly, The othar reliefgs with regardx to the

Do, ;
payment{of interest are refused.

(T.CHANDRASEKHAR REDOY)
Member (J)

Dated:2nd August 1993 ‘
Dictated in Open Court M?;
! Deplity Registrar(J)
To

.1 Theiﬁﬁgional Direétor, Employees State Insurance
Corporation, Hill Fort Road, Adarshnagar,Hyd-

2., One copy to Mr,B.S.Rahi, Advocate,33, Rock Roof-III
Road N0.12, Banjara Hills,Hyderabad.

3. One copy to Mr.N.p,Devraj, Sr.CGSC.CAT.Hyd.
4, One opy to Library, CAT.Hyd,
5. One spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERABAD
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THE HON'IJLE ML.JUJTICE V,NBELADRI RAO
‘ ) VICE CHAIRMAN

THE HOW'BLE MP.A.B.GOKTHY : MEMBER(A)
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THE HON'BLE MR.T.CHANDFASEKHAR REDDY
MEMBER( JUDL)
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